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Wednesday, the 19th March, 1924.

COUNCIL OF STATE.
• ■ ‘I*

The Council inut in the Council Chamber at Eleven of the Clock, the
H.'nourable the President,in the Chair.

QUESTIONS AND AN8WEES.

QniEVANCKs OF T bibd  Class P assbnokks.

. 151. T h e  H o n o u r 'a b l e  K a j a  MOTI CHAND; Has the attention of the
Government been drawn to the Beport of the Indian Passengers and
Traffic Belief AsBOciation, with headquarters at Bombay, wherein a list of
grievances of third e ln a s  pasaengers is given?

Thb Honoukable "Mn. ]'». I'. CHADWICK; The reply is in the
afiBixQ̂ tive- •

U s e  o f  C a t t l e  T r u c k s  f o b  P a s s b n o b r s  a n d  P i l o b d i s .

152. T h e  H o n o u r a b l e  H a j a  MOTI CHAND: (a) Is it a fact that
cattle tiiicks are used for passengers and pilgrims?

(b) If 80, what steps, if any, do the Government propose to take to
prevent such use of cattlc trucks?

T h e  H o n o u r a b l e  M r . p .  T .  CHADWICK: (a) Goods vehicles are
not ordinarily utilised for the conveyance of passengers, but on the accasions
of big melas railways sometimes find it necessary to supplement their
coaching stock with goods vehicles.

(b) Early in 1922, instructions were issued to Eailway Administrations
that steps should be taken as far as practicable to put a stop to tiie
praotice of conveying passengers in goods vehicles.

O v e r c r o w d i n g  o f  B a i l w a y  C a r r i a g e s . •

153. T h e  H o n o u r a b l e  E a j a  MOTI CHAND: Is it a fact that
Kailways allow over-crowding to the extent of double and treble of the
carrying capacity of carriages?

T h e  H o n o u r a b l e  M r . D. T. CHADWICK: The Honourable Member
is referred to the answer given to ^Question No. 145 asked by him in this
Council on the 27th March 1922. Between 1921 and the 81st M a r c h
1923 an addition of nearly five million train miles was made to the pas­
senger and mixed train mileage, and (Government are not aware that
overcrowding takes place to the extent suggested. *

^Vide p. J260 of Council ol;0iate Debates, Vol. II.
' ( 585* )
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Us£ OF A larm Chains in IU ilw ay  Carriaqbs-
'v

154. T he H onourable B aja MOTI CHAND : D o the Railways die-
nllow under a penalty the use of alarm chains in case of intolerable over­
crowding or whe|^,companion passengers are left behind?

Tuk H o n o i u a b l e  Mr. D. ff. OHAXKWIOK: The Eailway Act provides
for the levy of a fine in the case of any passenger who without reason€ible
or sufficient cause makes use of the means provided by a railway adminifi- 
tration for communication between passengers and the railway servants
ia charge of a train*

D irty T hird Class B ailw ay  CaSiriagbs.

156. T he H onourable R aja MOTI CHAND: Is it a fact that
third class carriages and their attached water-closets are not as regularly
and as carefully cleaned as carriages of other classes?

The H onourablb Mu. D. X. CHADWICK: The reply is in the
negative.

I hadequatb W ater Sopply at B ailw ay  Btations . ‘

156. T he H onourable R aja MOTI CHAND: Is it a fact tiiat
arrangements for water supply at most stations are still inadequate and at
some stations none at all? ‘

T he H onourable M r . D. CHADWICK: The necessity for pro­
vision of an ample supply of drinking water for passengers is fully realised
by railways and Government are not aware that the arrangements are
inadequate.

W aiting  A ccommodation for T hird Class P assengers.

157. T he H onourable R aja MOTI CHAND: Is it a fact that
sheds and waiting rooms for third class passengers at most stations are- 
inaufficient so that passengers are gBoerally exposed to sun and rain? If
80, do the Government propose t o . take any steps to provide more sheds
azid waiting rooms?

T he H onourable M r . D. T. CHADWICK: The provision of adequate
waiting aoeommodation for third class passenf^enT is a matter which is
receiving close attention from Government and the Railway Administra­
tions and where additional acoommodation is required it is being provided
as rapidly as funds permit.

’ B eggars on R ailw ay  P latforms.

158. T he H onoltublb R aja MOTI CHAND: Is it a fact that
at many stations beggars are suffered to infest the platforms?

T he H onourable M r . D. T. CHADWICK: Government have no
information. If the Honourable Member is aware of any specific cases
I would suggest that he should bring them to the aotioe of the Administra­
tion of the railway or railways concerned.

‘̂ S t o r e t  D o in g s  o n  I k d ia h  R A iL W A ys*'.

159. T hb H onourable Raja MOTI CHAND: Has the attention
of the Ooyenuneni b en  dravm tr « veptmt of “Seerat ^ingB on Indian
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Railways’ ', published at 7, Drummond Hoad, Agra, and printed by the
Wilkins Press, 20, St. James’s Lone, Calcutta?

• ♦
T he H onourable M r- D. T. CHADWICK: The reply is in the

affirmative.

"C op yrigh t L ibrary”  in India.

160. T he  H okoueable  IIaja  MOai CHAND: Haa the attmtion
d  the Oovemment been drawn to a note headed '' A Barefaced Bobbery, ’ ’ 
i^ p e a i^  in the Modem Review for January, 1923? Is it a f^ t  t ^
^ e re  ia no copyright librar\; ”  in India?

The H onourable Sir NARASIMHA SAHMA : The attention of the
-Government has been drawn to the article in question. There is no
“ Copyright library'* in India.

E xpenditure on the G overn îent P rinting D epartment.

161. T he H onourable R aja JtfOTJ CHAND: (a) Has the attention
of the Government been drawn to an observation of Mr. F. D.. Ascdli,
I.e .S ., who W6\s placed on special duty for the purpose of inquiring into
the expenditure of the Government Printing Department that the whole
o f  the printing system is uncontrolled and wasteful ” ?

(6) Do the Government agree with this observation of Mr. Ascoli?
(c) If so, what steps, if any, have they taken or do they propose to

take to ensure economy?
T hh H onourable M r . A. H. L E Y : (a) Yes.
(6) Government agree that the old system had become in many respectb

wasteful; but it was difficult to effect any far-reaching changes during the
war or immediately afterwards. Steps were taken as soon as practicable
io overharul the system.

(c) The principal steps already taken or in progress include—
(i) the reorganisation of the Simla, Delhi and Calcutta presses;
(ii) the establishment of f. Printing Clearing Office at the head­

quarters of the Government to regulate the flow of work, and
to prevent unnecessary printing;

(iii) the revision of the printing rules involving a reduction in the
number of offices permitted to indent cm the press, and close
oontrol over printing by Central Officers at Loctd Govern­
ment presses;

(iv) the abolition of the Foreign and Political .Department press
the Bjjbjputana press, and the amalgamation of the Mysore
Residency press and the Coorg pr^§s; '

(v) the standardisation of forms:

(vi) the establishment of a Forms Store to contfol the distribution
of forms, and

^vii) the installation of effident modem maohmery in fiie presses.
 ̂ A 3



G ovkhnmknt P r in t in g .

162. T he H on ouiubi £̂ B aja M O T f CHAND: Will the Gk)vermnent
be pleased to state their policy for maintaining State printing works in̂  
preference to giving out their work to private printers ?

T he H onourable Mr. A. H . L E T : It would be difficult to state the 
grounds on whioh the policy of Government is based in this matter 
within the limits of a reply to a question. But l^e Honourable Member 
will find the policy of Government and the reasons therefor outlined in 
paragraph 5 on page 255 of the Report of the Indian Betrenchment 
Committee.

I n dians  in  the  G eological Su r v e y .

168. T he  H onourable  B aja  MOTI CHAND: (a) Are the Government 
aware of the observation of the Inchcape GommitEee that ** considerable 
difficulty has been experienced in obtaining suitable Indian candidates for 
vacancies in the Geological Survey of India

(b) Will the Government be pleased to state the circumstances under 
which Indian recruits for the Department are not available? ^

T h e  H o n o u r a b le  M u. A. H . L E Y  : (a) Yes.

(b) Indian candidates do not in most cases possess the essential t^chui* 
cal qualiiicationp and practical training owing to the absence of a high cla^s 
institution for teaching geology, a want which the Government of India are 
trying their Ix̂ st to supply.

P roduction  of Q uinine  in I n d ia .

164. T he  H onourable R aja MOTI CHAND: (a) Has it been the
intention of the Government to supply not merely India but the whole 
Empire with quinine?

(b; Will the Government be pleased to state how they have stood 
financially during the last three years in respect of such transaction in 
quinine?

(c) For the purposes of such supply of quinine, do the Government 
produce all the quinine or do they also purchase quinine imder contracts 
with foreign producers?

(d) For Government purposes in India alone, what quantity of quinine is 
reqwred per annum? What proportion of this quantity is produced by 
Government and how much of it is obtained frc«n private importation?

T he H onourable S ir  NARASIMHA SARMA: (a) The Original intention 
was that India should be in a position to supply not merely her own require­
ments but the greater part of the needs of the rest of the Empire as well. 
This policy has since been modified under the pressure of financial strin­
gency. It is now the intention not to aim at a greater production than is 
necessary for Indian purposes.

(b) The plantations in Madras and Bengal belong to the Local Govern­
ments, and the profit and loss on them are accounted for in the provincial 
accounts. The Imperial plantatiQns in Burma were starts in 1922 and the

6 8 8  «  COUNCIL OF STATE. . [ 1 9 t h  M aroh  1924^
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if̂ iT ducts of these plantations will not be available before 19^. The follow­
ing figures «how the financial result of the sale of quinine purchased from 
Java since 1919-20:

((;) The quinine produced in India has not been sufficient hitherto, and 
has been supplemented by purchases from foreign produces in Java. Gov- 
eminent are ext(^nding their ])lantatioiis so as to make India in due course 
self-supporting.

(J) During the four years ending 1922-23 the annual consumption of 
-quinine for Governuient purposes averaged 68,000 lbs. of which it is cal­
culated that about 4r),000 lbs. was produced from bark grown in India. The 
l*alance has been met from quinine manufactured from imported bark by 
the (jovemment Cinchona Departments in Bengal and Madras and from 
already manufactured quinine imported from Java. The importation of 
manufactured quinine has cearfed from the end of 1923 with the termination 
of the contract under which it was purchased.
IPr o o r b ssive  R eduction op th e  Cadre op M ilitar y

Survey op I n d ia .
O ppioers  in  th e

166. T he H onourable B aja M O T I CHAND : Have the Government
taken into consideration the recommendation of the Inchcape Committee 
that the cadre of military officers in the Survey of India be progressively 
reduced and vacancies filled by less expensive civil agency? If so, with 
what result?

T he  H onourable S ir  NARASI^VIHA SARMA: The Government of 
India have the matter under consideration but no final decision is Jikely to 
be reached until the report of the Royal Commission on the superior services 
in India has been considered.
Slbolition op the B oard op S cientipio  A d vice  and  

S u r v e y s^
H ydro-electric

166. T he H onourable  ̂ R aja  MOTI CHAND: Will the Government
be pleased to state if they have abolish^ the Board of Scientific Advice 
Bnd Hydro-electric surveys, as they informed the Inchcape Committee 
i:hat they would do so?

T he H onourable S ir  NARASM HA SARMA: It has been decided to 
hold in abeyance the Board of Scientific Advice with effect from the next 
financial year. No provision has accordingly been made in the Budget e.̂ ti- 
mates for 1924-25? •



The Hydro-electric Surveys were closed dovhti  ̂ in so far as the Central 
Government was concerned, with effect from the 1st August 1922.

SoHooL OF M in in g  and  O bolooy at  D han bad . .

167. The H onourable K aja MOTI CHAND: WiU the Goverument
be pleased to state if they hav6 before them any scheme of a school of 
Mines and Geology for training qualified mining engineers and managers? 
If so, how far has the scheme matured and how soon may such an institution 
bo expected to oome into eziBtenoe? #

T he H onourable  M r . A. H. L E Y : The Government of India announctjd 
their decision in September 1920 to establish b School of Mining and Geo­
logy at Dhanbad as a Central institution. Since that time detailed propo­
sals regarding the buildings, equipment, stfrff, curriculum, etc., of the school 
have been drawn up; plans and estimates of the buildings have been pre­
pared and administratively approved by the Government of India. A be­
ginning was made last year with the collection of bricks for the building, 
but further .progreiwi on the work had to be postponed on account of the 
financial position. . A provision of Bs. 2,50,000 for the building of the school
has been included in the Budget for 1924-25.

T he H onourable D r . S ir  DEVA TEASAD SAliVADHIKARY : Is it not 
ft f»iet, Sir, that bincks of another kind in the shape of Professors have also* 
boon provided and are not being used as thev ought to be?

The Honourable Mr. A. H. LF^Y: I do not think w k I have no infor­
mation to that effect.

T h e H onourable D r . S ir  DEVA PliASAD SARVAD aiK ARY: H as 
not any member of the staff been appointed in advance?

T he H onourable M r . A. H . L E Y : No. As far as I recollect, all that 
Happened was that the Principal of the school was appointed. He wns bor­
rowed for the time being from the mining establishment—I think I am 
right in saying that— t̂o draw up the curriculum of the school,— Mr. 
Penman, who was for a short time Principal of the School of Mines aiid' 
Geology. If I recollect rightly, ne was also at the same time Inspector of 
Mines, and he ig now nn Inspector of Mines.

Loss OF R ent for Q uarters occupied  by M em bers of th e  I ndian
L e o isi-a tu rb .

108. T h e  H onourable M b . PHIR02IE C. 8ETH NA: (a) Is it a fact
that Tilembers of the Legislature, who at their requedt were provided ^ th  
accommodation at Delhi, at Baisina or at Simla, have in some cases failed 
to pay in whole or in part the rents of premises so reserved?

(b) If the reply to (a) is in the aflirmative, will Government be pleased 
to give particulars of the loss of such tent during efî ch‘  of the Demi and 
Simla sessions for the three years ending 81st December, 1928, giving in- 
each case the number of persons from whom such rent is still due?

(c) Do Government propose to take any action to recover such arrears
and, if so, what? ^

T he H onourable D r . M u n  S ir  MUHAMMAD SH AFI; (a) In spite of 
repeated requests for payment it iŝ  regretted that a few Members have noL 
yet paid the rent for accommodation •jccupiod by them at Delhi and Simla^

690 ddtttofL s*A^. [19th Maeoh 1924-



* Mm mywrns. Ml
(6) The niimber of perBons who have nofc yet p«id rei^ due from them 

for quarters occupied of reserved by them dunag tbe Simhi Bc^ions 1921, 
1922 and 1928 is six. The amount at present outstattding is Rs. 1,400-11-11. 
A promise to pay hafl been received in respect of Rs. l,(K)9-lB-4. There 
are no outRtandings from Members for the Delhi sessions 1921 and 1922.

' One person has not yet paid the rent due from liim for ijuaiiers occupied 
or reserved by him during the Delhi session 1923. The amount outstanding 
is IJs. 204-15-0.

, (c) In the \;ase of those who *irc still Members of the Indian Legislature 
some of the amounts outstanding have been recovered and further amounts 
will be recovered by deduction from the allowanoes accruing to them for 
Hkfit attendlBaû e at the aessiona ot the L^gislaiure, and in the ease of those 
who are no longer Members of the Indian ItegnA^twm further demands will 
be made and a copy of the question and of the reply thereto will be for­
warded to them . . ^

T t o  R ig h t  H onouhable V. S. SKlNIVASy\ SASTIU: Is the Honour­
able Member able to say whether the Members in question are official or- 
non-oflBcifl Members of the Ijegislatiure ?

T he H onourable Dr. M ian S ir MUliAMMAD S H A F F l : I^mi not able 
to give that information.

T he H onourable D r . S ir  DEVA PRASAD SARVADHIKAKY: Have 
there been cases in which the payment of rent has not been made because 
the quarters had not been occupied, but merely »egerved 7

The H onourable D r . M ian  S ir  MTJHAMMJJ> SHAFI : I  am afraid I 
am not able to answer thai question without notiee. *

T he  H onourable M r . H. G. STOKES: Is it not the case tliat, if the 
members in question were officials, the rent would ivave been recovered 
from their pay bills? •

T he H onourable S ir  MANECKJI DADABHOV: Is there any Mem­
ber of the Ck)uncil of State among the defaulters?

% T he H onourable D r . M ian  S ir  MUHAMMAD SH AFI: I shall have to 
look into the papers in order to he able to answer the questions.

MESSAGES FROM H. E. THE GOVEHNOR (JENEKAL.
T h e  H o n o u r a b le  D r . M ian  S ir  MUHAMMAD SHAFI (Law Member): 

Sir, 1 have a M essage from H is ExceMency the Governor General.
(The Message was handed to the Honourable the President.)
T he H onourable the PRESIDENT: This Messâ ê relates to the Fin­

ance Bill. It runs as follows:
** Whtrtas the Ltgidativt Aaatmhly has refused leave to introduce a BUI to fix 

the dMty on sak manufactmrtd in, or impnried hy lamd into, ce l̂ovn paria of BritUh 
India, to vary certain, duties leviable under tMe Indian Tariff Act, 1S94, to fix maximum 
t§Us of fOBtmge under the Indian Past Ofice Ac$, 1898, fw thtr to amend the Indian 
Paper Currency ^ c t ,  198$, and to fix ra^a of income-tam, a copy of which BUI is hereto 
annexed; * •



[The Hcmourable the Fresident.] .
Now thtrtforty / ,  Rufu9 Demid, Bari of Beading, in ixereise of the fow en  con­

ferred bv 9ub'$ection (/) of section e?B of the Government of lnd\a Act, do hereby 
certify that the smd Bill is rsfentiel for the interestf of Bri^uh India,

h 9 i Qowoiu OF STATS. »« [IO th  M aboh 1Q24.

The 19th March, 19H :

BEADIN G,
Viceroy and Governor General,

“ In puTAuance of the priwieions of aub-sectioH (I) of eection 67B of the Government 
of India A u , I, Rufus Daniel, Earl of Beadina, do recommend to the Council of State 
that it do pass the BiU to fix the duty on smt manufactured in, or imported by land

Further Message :
“ In pursuance of the 
India A a , I, Rufus D
t it do pass the BiU i  ̂  ̂  ̂ ^

into, certain parts of British India, to vary certain duties leviable under the "Indian 
Tarig Act, 189i, to fix maximum raUs ^  postage under the Indian Post Office Act, 
189S, further to amend the Indian Paper Currency Act, 192S, and to fix rates of income- 
tax in the form hereto annexed.

BEADIN G,
Viceroy and Governor General,

The 19th March, 192J '̂*

Tho Messages received from the Governor General are en don ^  on the 
Bill. ^

INDIAN FINANCE BILL LAID ON THE TABLE.
T he  s e c r e t a r y  of th e  COUNCIL: Sir, in pursuance of the provi­

sions of section 67-B of the Government of India Act, I lay on the table 
a copy of the Bill to fix the duty on salt manufactured in, or imported by 
land into, certain parts of British India, to vary certain duties leviable under 
the Indian Tariff Act, 1894, to fix maximum rates of postage under the 
Indian Post Office Act, 1898, further to amend the Indian Paper Currency 
Act, 1928, and to fix rates of income-tax, leave to introduce which was re­
fused by the Legislative Assembly at its meeting of the 18th March, 1924, 
the said Bill having been certified, under the provisions of the same section, 
hv the Governor General as essential for the interests of British India.

INDIAN FINANCE BILL.
T he H onourable S aiyid  RAZA ALI (United Provinces East: Muham^ 

madan): May I inquire when the Finance Bill is likely to be taken into con­
sideration by this House?

T h e  H o k o u r a b le  D u . M ii^  S ib  MUHAMMAD SH AFI: The Honour­
able ^ e  Finance Secretary will give the information.

T h e  H onoubable M r . A. C. McWATTERS (Finance Secretary): I would 
suggest, if it is convenient to the House, that the date for consideration of 
the Finance Bill might be fixed for Monday next.

T he H onourable C olonel N a w a b  S ir  UMAR HAYAT KHAN (West 
Punjab: Muhammadan): Monday will be all right.

T he H onourable the PRESIDENT: If it is the wish of the House and 
if Hxmourable Members have no objeotiiMi, let it be on Monday.

T h e  H onourable 6 aiyh> RAZA A LI: I  think. Sir, that no time limit 
need be fixed in the case of this measure. As a matter o i  fact, no time



"limit is necessary; under the rules it can be fixed, but it is not necessary.
Having regard to our experience of the Budget Debate, I  think it is neces­
sary that I should make this suggestion.

The H onouuable *the PllKSIDENT: The Honourable Member is in 
i ôine difficulty. Under the rules I had the power to fix a time limit tor 
discuttsion on the Budgc*t debate, but 1 did not do so. Under the rules ^
1 havti no right to fix a time limit for the discussion of Bills, and therefore
the question of time limit does not arise in regard to Bills.

*T ub H onoukablb L a i.a KAM SARAN DAS (Punjab: Non-Muhamma-
-dan): Can we not take it on Saturday, Sir?

T he H onouuabijs the  rilE S ID E N T : I am entirely in the hands of the 
House. I may, howevcT, inform the House that om- Muhammadan friends 
have u festival on that day. (Some Honourable MembeTs : “  On Friday/') 
In my calendar it appearh; on Saturday. However, I. understood Monday 
was convenient to the Department concerned and, as it is the wish of the 
House also that the consideration of the ]3ill should be taken up on Monday, 
unless there is any objection, I should fix Monday. As I have already said,
I am in the hands of the House.

T he H onourable K han  B ahadur N a w a b  S ir  MOHAMED MUZAM- 
MIL-ULLAH KHAN (United Provinces: Nominated Non-official); Gen­
tlemen who go for the Holi festival cannot be back in time for Saturday.
Therefore, Monday will be better.

T he H onourable the  PRESIDENT: I  Ihink, in view of the statement 
by a Muhanimadan gentleman of the standing of my Honourable friend, the 
House will be well advised to avoid any possibility of dispute on that 
ground. Then, the consideration of the Finance Bill will be on Monday 
next. *

T he H onourable Colonel N a w a b  Sin UMAli HAYAT KHAN: It will 
^ive us more time to consider.

T h e H o n o u r a b le  t h e  PRESIDENT: I do not think the House wants 
Hijy advice on the question ot,procedure, as it had a recommended Bill on a 
previous occasioji. If Honourable Members will turn up the proceedings 
on that occasion, I think they will find the information they want. I do 
not think there will be any difficulty in regard to the procedure once the 
Bill is in our charge.

. THE INDIAN FINAKCB BILL 593

RESOLUTION RE RESTRICTIONS AND DISABILITIES ON 
INDIANS IN SOUTH AFRICA.

T he H onourable M r . G. A. NATESAN (Madras: Nommated Non­
official) : Sir, before proceeding to move the Resolution that stands in mv 
name, I should like to convey my grateful thanks to th^  Honourable 
Member in charge of the subject for waiving the rules of procedure and 
giving me all the facilities necessary for doing so. The terms of the Reso­
lution that stands in niy name are as follows:

** This Council recommends to the Governor General in Council to take effective 
^ p s  to prevent the repeated ntten4)ts of the Union Ooven;unent of South Africa to 
impose restrictions and disabilities on the Indhin community similar to those embodi^ 
in the Class Areas Bill, as the proposed measure constitutes a violation o f  the Smuts- 
Gandhi agreement of 1911, and would damage Indian interests irretrievably besides 
endangering the solidarity of the Empire.’* •



[Mr. G. A. Natesan ] •
for a proper tmderstandmg of this questioA, it is neceiMiiAry that I 

should set fo i^  briefly—and I will do it very briefly indeed^thf' origin 
of thd presence of as many as 161,000 of our countrymen in South Africa 
at the present time. It is due to the tact that the Govemmtot of Indi i 
encouraged indentured emigratic«i from the year 1860 to 1911. The story 
of the treatment of these Indians who went there from time to time— and 
a good number of them are still there as domiciled Indians— îs a storv of 
wrong, indignity and suffering nt the hands first of the Boer
Government and then of the Government as it is constituted nô \̂
the Government of General Smuts. All kinds of allegations were
from time to time made against them. At one time it was
the complaint that there was an influx of Indians, at another time, it was 
the eompl^iint that they were taking away the trade of the Whites 
there. It hBs been proved—and proved beyond doubt, and 1 have 
the auttiority of British statesmen and rt^presentatives on our sid  ̂ to Rtat > 
—that Ifeese allegations are baseless. All these years Tndiatis in South 
ilfrica have been subjected to a number of humiliating restrictions and 
most of them have been designed to put a stop to their developing them- 
s-elves particularly as traders, hiiwkers and other bu.siness men. So lon^ 
as they were labourers they were welcome. But the moment they freed 
themselves from indenture and trii*d to elevate themselves as indeptmdent 
men, the trouble arose. It owes its origin to the attempt of the South 
Afriean Government which introduced what is called the Asiatic liaw 
Amendment Act, a measure which our countrymen very justly regarded as 
humiliaiting and which Lord Morley described as certainly brandteg then. 
wHh the biur sinuter of inferiority. For a few years from 1906 thiB trouble 
wâ  of the fimesi character. As many as 3,500 of our eountrymen were 
imj^riooned and included men, women and even young boys. Among tho?̂  ̂
who were imprisoned was a Jew by the name of Mr. Polak and a German 
by the name of Mr. Kallenbach. These gentlemen boldly and publicly 
espoused the cause of the Indians. Over 150 people were deported from 
South Africa. They were tossed from port to port and eventually were 
dumped and stranded in Madras. I had the privilege of attending to tht̂  
wants of these unfortunate men and had the misfortune for a period of 
three months continuously, day and night, to listen to their tale of wrongs 
and indignities. In that great struggle, which was he^ed by Mr. Gand^ 
and supported by brave comrades, these people had also the misfonune ot 
losing property worth nearly one. crore of rupees. Matters were brought 
to a climax when a number of people were flogged and fired at. It wâ i 
just at that time that the conscience of not only the British Cabinet but 
of the whole civilised world was aroused and Lord Hardinge, whose name 
will ever be remembered with gratitude by the people of this country^ 
made a public pronouncement in Madras on this subject^n 1918, to which 
I had the privilege of listening. He then declared that he shared the in­
dignation ojLthe people of India at the treatment meted out to Indians 
in Natal, n i s  pronouncement just, so honourable and so fitting, from 
the head of the great Empire of India was resented by many British states 
men and Lord Gladstone, who was then the Govomor General of South 
Africa, expressed himself at that time as shocked at such an unconstitr- 
lioDid utterance. I will not take this House to the further history of this 
very gruesome story . I will only say that this trouble was by wise states- 
manraip Md a spirit of compromfse brou^fht to a close by what is calleJ 
the S^uts-Gfmdhi c^eement. Mr. Gandhi then agreed not to press for 
the right of unrestricted immigration^ He w^b willing to'have an agroe-
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inent based upon wUat is culled restricted imniigration. To quote Mr. 
Gandhi’s own words:

“  The essence of this arrangement was that an assipance should be given that 
existing laws especially aftecting Indians will be administered justly and with due 
regard to vested interests.”

On bejialf of the South African Union Government Mr. Gorges, the* 
Minister of the Interior, gave the following assurance:

“  With regard to the administration of existing laws, the Minister desires me to* 
say thflt it alw'ays has been and w'ill continue to l>e the desire of the Government to- 
see that they are administered in a just manner and with due regard to vested rights.”

Sir, tlu8 was a solemn agreement- and everybody expected that it would 
be faithfully adhered to. Our distinguished countryman, the late 
Mr. Gokhale, who had been in 8outh Africa, has borne testimony to the 
correctness of the terms of this agreement. Mr. C. F. Andrews, a noblf? 
Englishman, who has been for years pleading the cause of our country- 
ir en overseas, was also aware of the terms of this compromise, and it will 
be very interesting to note now' w lm t Mr. Gandhi says in his communica­
tion, dated February, 14th. This is what he says:

“ In accordance with tliat compromise no further anti-Asiatic legislation was to- 
l>e passed bv the Union Government. The understanding at the time was that the* 
legal posit on of Indians w’ould be gradually improved and that the then existing 
anti-A.siatic legislation wonld, in time to tx>me, be repealed. The contrary has, how­
ever, happened.”

It may perhaps interest the House to know that, speaking at tlit* 
Imperial Conference in 1917. General Smuts himself referring to this 
agreement said:

“  Once the White community of South Africa were rid of the fear that they were* 
goinff to l>e flooded by unlimited immigration from India, a fear reknoved once for all 
by India’s acceptance of the Reciprocity Resolution of 1917, all other questions would’ 
be considered subsidiary and would become easily and perfectly ftolnble. *̂

Later, speaking at the same Conference, Mr. Burton on behalf of South 
Africa bore the following public testimony to the character and conduct 
of our countrymen in South Africa. He said:

“  So far as we are concerned it is only fair to say, and it is the truth, that we have- 
found Indians in our midst in South Africa who form, in some parts, a very substsntial' 
portion of the population, good, law-abiding and quiet citzens and it is our duty to- 
see that they are treated as human beings, with feelings like our own and in a proper 
manner.”  *

What is the situation now? And what is the game that General Smuts 
is playing at the present moment? He has given the go-by to this solemn 
agreement and to the assurances and pledges that he himself gave and he 
now threatiBns to inflict further wrongs and sufferings on my cOTmiunity 
in South Africa by a measure which is known as the Class Areas Bill. 
Sir, the term “  Class Areas Bill "  is a misnomer. In reality and in fact 
it IS nothing but a segregation Bill, a Bill meanly and mischifevously designed 
to hamper and restrict the honourable and useful lives whicli Indians there 
at the present day are leading as traders and as merchainte tod in various 
other occupations. The Bill, as it was originally drafted and published 
in the newspapers for sounding pub^c opinion, was desired  t o ‘apply to 
all the people there. But, as a matter of fact, its design is far deeper 
I  do not thipk I shall be justified in wearying the House by reading î  
clause by clause, althoû ĥ I rtie full text of the Bill before me. ^

RESTRICTIONS AND DISABILITIES OX INDIANS IN SOUTH AFRICA. 595»



[Mr. G. A. Naiesan.J ^
will only refer to the main principle in order to illustrate what 1 hui 
driving at and to show that it has been designed to bring about the ruin
of Indians. ' *

\

** It pi'ovides for such a large and serious restriction of the rights hitherto enjojjred 
by Indians as gravely to aflfect the whole p ro sp ^  of their future welfare. It gives 
any Municipal Council, Village Council, Local Board, Health Board or similar body 
the right to intimate to the Union Government its desire to have a oertain area 
within its jurisdiction proclaimed a class area. The Governor General ^ a y  proclaim 
the area to be a class residential area, or a class trading area or a class residential 
and trading ai*ea . . . It  will therefore not be lawful for anybody
not helonffing to the class concerned ‘ to acquii*e immovable property or a lease or 
renewal of lease of immovable property within that area.’ I f ,  then, an existing Indian 
bazaar in a town or village is prot^imed an Indian area, Indians will have no right to 
buy or renew a lease of property anywhere else in the place. I f, on the other hand, 
an* area—possibly a whole town—is proclaimed one for British or Dut<Ji South Africans 
■only, then Indians will have no property rights in it. The Bill similarly restricts the 
riffht to obtain trading licenses^ though it provides tlmt the Governor General may 
relax these conditioni( regarding them in favour of particular persons or trades.”

Ccmmenting upon this monstrous measiu^ the Tintett of India, a lead­
ing Anglo-Indian daily,, has observed;

The more one studies the clauses of this Bill the worse do it» implications appear. 
On the surface it provides for no compulsion in rerard to segregation, exceot in com­
pelling people to continue in a locality where they have alreadv settled if it is 
proclaimed. In essqnce it introduces compulsion of a most repellent character and 
leaves only to the passage of time its application in the fullest def^ree. The South 
African Municipalities are notoriously not to be trusted. The municipal ^e^egation 
areas for Indians in the Transvail were lately shown by the Asiatic In qu i^  Com­
mission to be a disgrace to civilisation and an important section of opinion in South 
Africa openly aims at making segregation a means to break down tiie endurance of 
the Indians and compel them t<j flee the country. There is in the histoiry of the Indian 
question in South Africa nothing to justify belief that the provisions in the Bill for 
protection against the Municipalities by references to a Governmental Commission and to 
Government itself are adequate safeguards.**

It may be said that this measure, despicable as it is, is intended for al^ 
but as a matter of fact I find from a telegram from South Africa pub­
lished in the Times of India, dated the 17th, that as originally framed, 
Jews, Greeks and others were included. But what is the infomm 
lion that we have now? The Jews have been excluded from the opera­
tion of the Bill; the Greeks have been excluded from the operation of 
xhe Bill; the Cape Malays have been excluded from the operation of the 
Bill: so ttiat, by a process of exhaustion^he Bill can now apply only to 
Asiatics, and that is in Natal and Natal only. I find too in the same 
cablegram a statement that the Chinese Consul General has now run 
up to Johannesburg to protest against this measure on behalf of his 
ccuntryraen, and £adians alone living in that Gk>d-forsaken countrj" are 
now to be the victims of this measure. The principles of this Bill can well 
be explained by a statement which Mr. Gandhi has thought fit to issue 
irom his sick b«^ in the Sassoon Hospital, Poona, in which he says:

“  Unlike the Natal Municipal Franchise Bill, which happily the Union Governor- 
Oeiieral has in effect vetoed and which applied only to Natal, the Class Areas Bill is 
designed to ^ p ly  to all the poor provinces. It enables the Government to segregate 
all ^ e  domiciled Indians and other Asiatics alike for residence and trade. It  is 
therefore an extension in a modified manner of the location system devised as early as 
1885 by the late T^nsvaal Oovemment. Let me say in a few words what the segrega­
tion law means. The Indian location in Pretoria, where, in spite of the law of 
1885, not a single Indian has been as yet compelled to remove, is situated far away 
from the town i t ^ f  and entirely outside the beat of the buyer, wh^her ^ g liah , 
Dutch or native. The only trade possible in m ch  locations is trade among themselves.
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Segre£;ation, therefore, curried out to the full, meanB nothii^ less than compulsory 
repatriation without any compensation. It is true that the Bill appears to preserve 
to a certain extent the «>xisting rights. But that raierration is of little consequence 
to the Indian settlers. I do not wish to burden this note by citing illustrations from 
South African experienco to show how such reservations Mve, in practice, proved 
almost useless. ^

Finally, let it be remembered that when Indian emigration to South Africa was 
unrestricted the fear of the European was expressed to be that Bonth Africa might be 
swamped by India’s millions. All the South African statesmen then used to say that 
South Africa could easily digest a small Indian population and ooold even give it a 
liberal treatment but that the European settlers could never rest content so long as 
the possibility of swamping remained. Now that the so>call6d fear of swamping has 
l>een removed, practically since 1897, the cry is raised for segpreigation and if that is 
accomplished, the next stop will be compulsory repatriation, i f  the segregated Indians 
do not vohintarily retir<». The fact is that the more accommodating the European 
settlers of South Africa hnd tiie Imperial tmst^es to be, the iftore grasping they 
become in their anti-Asiatic demands/'

8ii\ the object of this proposed legislation is, as I have said, ter injure 
the interests of Indiaim there and if possible to drive them out of South 
Africa. The testimony of a distinguished South African, the late Mr. 
Maurice Evans, will be quite germane to the point. He said :

Some of the leffislation passed to this end was advanced by specious argiment. 
and it would be dimcult to defend it on the score of justice, and the violation o f 
conscience engendered by this course of action has been felt by mfniy in the colony, 
Ihoutrh any defence of these men wns exceedingly nnpopular.

. * » • # » *
It has been a case of taking the lower road, the line o f least resistance which 

though apparently at first clear and open, leads invariably into jungle and morass. 
The gods will not be deceived.’ *

Sir 'Benjamin Kobertson, who was sent out to South Africa in connection 
with the Asiatic Inquiry C’ommission, has very justly pointed out that—

Compulsory segregation in the eyes of many of its supporters is merely a mean»  ̂
to an end. The ultimate aim is to force the Indians, and more especially the better 
class Indians, to leave the country.”
That the object of this legislation is really to drive the Indicms out of the 
ooimtry is made still more clear by the* pronouncement of a gentleman who 
says he belongs to a church, and I hope by this time he has been turned 
cut of his church. This is what he says:

“  I am representinj( our Clnirch (the Dutch Reformed Church) in the League, and 
I Iiplped to draw up that petition. What I think is, and what I tried to bring out 
in tJie Committee, is, that our main object is to get the Indians out of this country; 
that, I think, must Ite our ultiinate object. Therefore I say that as a means to that 
end I support segregation, but only as a means to that end.’ "

As I said, compulsory segregation as interpreted by such witnesses^ 
differs only from compulsory repatriation in that it avoids the expense of 
expropriation and repatriation. I think I have said enough to show that 
this new legislation is a distinct violation of the Smuts-Gandhi a^eement 
and that it is designed to bring about the ruin of a number of Indians who 
are settled there.
* In conclusion, I would only nsk the House to remember that those 

Indians are voteless and voiceless and therefore powerless and that they 
are Indian subjects of His Majesty who are ill-used. I would go further 
and say that some of them were inducexl from time to time by greedy 
agents of the South African Government to come over to Natal. The-; 
have been worked and sweated ancL now the attempt is being made to 
throw them away like sucked oranges. And who are these Indians that 
are being ti^ated in this manner? They are a section of the most loyal
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O' Hi3 Maieety'3 In d i^  subjects. I am not speajcin^ now of tht* great scr- 
vioes whicn my oountrymeD here and in South Africa rendered in the last 
great war. But 1 must ask the House to remember, and 1 trust the autluv 
jities will rei?iember, that at a time when Boer and !3riton were in con 
f.iot, when the Boers were chopping off the heads of the Britiah, when 
Xad^smith was in danger, when Lieutenant lioberts gave hh IHe in 
i>trivmg to recover the gUAS lost at Colenso, 1,200 of m̂ v coimtrynKjp 
undertook voluntarily, nobly and patnotically the menial \̂ ô k of stret­
cher bearers under ^ e  captaincy of Mr. Gandhi, having been refused thj 
Drivilege of fighting imder the flag as combatants. And what then has 

jLeen w e rew i^ ?  General Smuts nas, lately been talking in the Imperial 
4Jonferefioe of %he lower kind of citizenship which Indians have in this 
country, and he makes that a ground for saying that Indians there can- 
x)ot claim anyihix^ better than YfbAt they have here. Sir, in a contest 
between two parties one is bound to win and the other is bound to lose 
But in this contest I  think a great responaibility rests on the Government 
i f India and on the British Cabinet to fight a battle on behalf of those 
countrymen of ours with unusual vigour and vigilance. For it must be 
remembered that this Government is not a national Government. The 
acceptance of this E^solution will not quite satisfy mej. I want further 
lhat the present head of the Government of India, His Excellenev Lord 
Reading, must put himself in the position of an Indian in this country, 
must feel and act as if the Government of India was a national Govern- 
ment, a Government of the people, for the people and by the people, and 
pluce himself at the head of the great national protest and be the mouth­
piece of the Indian nation whose cry goes forth from one end of the country 
to the oUier. I want His Excellency Lord Reading publicly to identify 
himself with this agitation of ours and shan* our indignation and give ex­
pression to it.

The H onourable thb PRESIDENT: I do not wish to interrupt the 
Honourable Memb^, but his Resolution is a recommendation to t;he Gov- 
vcmor General in Council.

The Honourable Mr . G. A. NATESAN: I will simply finish my sent- 
-ence. I would therefore, Sir, say that he should act in the manner in which 
his predecessor Lord Hardinge did in 1913. For not only jire the interests of 

Indians in South Africa at stake, but the honour of India is in the hands 
of the Governor General in Council, and therefore Indian interests would 
be damaged irretrievably if a brave and gallant fight be not put up on our 
>ehalf. The issue at stake now. Sir. is something more than getting the 
wrongs of the Indians redressed. In my opinion the issue is whethei- 
British Imperialism is prevail in guiding the destinies of the British 
Empire. The issue is, is the integrity of the British Empire and the 
honour, the self-respect and dignity of 800 million inhabitants— the most 
important member of the British Empire—to be sacrificed at the altar of 
Africa? The issue is not between Africa and India. Even if it was that, 
1 venture to think that there is only one course open to His Majesty'.^ 
Government,— t̂o say that they would prefer India, because your civiliza- 
iion, your culture, your trade, your commerce, your industry, everything 
that you hold near and dear will certainly be improved by the continuance 
of your connection with India; and my own countrymen, on the other hand  ̂
would be proud to be connected witd your Empire. I will not utter vain 
ihreats, but I  will simply close with a passage from a speech delivered by
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•ji great English statesman, Mr. Lloyd George, at the Imperial Conference 
of 1921: . \

“ No greater calamity could overtake the world than any further accentuation of 
the world’s division uoon the lines of race. The British £mpire has done signal service 
to humanity in bridgisg those divisions in the past; the loyalty of the King 
Emperor’s Asiatic peoples is the proof. To depart from that policy, to fail in that 
<Juty» would not only greatly increase the dangers of international war; it would 
divide the British Empire against itself. Our foreign policy can never rftiUCe itself 
in any sense upon the differences of race and civilization between East and West» It 
would he fatal to the Empire.**

cJir, I thank* fhe House for the indulgence and for the attention which 
they have given to me.

The H onourable Sir 8. M. ANNAMALAI CHETTIYAR (M a d w : 
'l\on-Muhammadan): Sir, the Honourable Mr. Natesan has dealt almost fuUy 
with the subject, and I do not propose to take up the time of the House 
by giving a fresh recital of the disabilities of the Indians in South Africa.
J would only add that public opinion in this country is entirely in favour 
of the motion before the House. There seems to be a growing desire in tihe 
\arious Colonies of the Empire to keep out Indians and impose humiliating 
restrictions on them. They do not realise the great Iw in  theŷ  fure doing 
ô the cause of the Empire. Imperial citizenship is a.mocke:^, with such 

restrictions on the Statute-book of the Colonies. It behovepr the Govern­
ment of India, Sir, to use all means in their power to uphold the self­
respect of the people committed to thdr cfitf*e; and whafcver steps they 
take in this direct^n m il have the hearty support of this ]^use.

The H onourable Sir NARASIMHA SARMA (Education, Health and 
Lands Member): Sir, there is so little of difference between the Honourable 
Mr. Natesan and the Government of India on the substance of his Besolu- 
tion that I feel that I would not be justified in taking up the time of the 
House at any considerable length. The Government of India realize that 
the proposed action of the Government of the Union of South Africa is 
one which it would be difficult to justify, the only ground by way of explana­
tion being that the Union Government perhaps feel compelled by the 
loice and pressure of public opinion to embark on some measure which 
U considored by the people of South Africa to be calculated to safeguard 
their interests. This Cla«s Areas Bill is viewed with great apprehension 
by the Indian Community both in South Africa ^nd India, and naturally 
and rightly so. It has been said and o<Hrectly that there is no real 
justification for this measure inasmuch as the Indians resident in the 
Colonies are very small incumbers crwnpared with the European popula­
tion, that there is no danger of any fresh influx in any numbers, or in 
nny large niunbers into that Colony, and consequently whatever fears 
might have been enteHained in the past by the Europeans resident in 
South Africa, inasmuch as those fears have been removed by the volun- 
Isry action of the Indian Government, the Union Government ought to 
act more in consonance with the basic principle of Imperial connection 
than seems to be the case by their bringing forward this Class Areas Bill. 
Governm('Tit recognize the great delicacy of the situation. Here is a self- 
g(.vcrninp Dominion to which have been entrusted wide powers of self- 
frcvemment by the Imporial Parliament. The basis on which the Imperial 
oonneciioo rests is of so fluid a character that the Government recognize 
the difTicwlty of interfering with a le^slature in what is described to b  ̂
largely a matter of domestic concern. But speaking on behalf ^f the 
Government India, I think 1 shall not be doing any wrong to the Uniov
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Ooveifnment if I appeal to them for more eonsidi*ration both to the Indian 
Goveniment, to the Indian people and, I might sa y , to the Empire as 
a whole. Vieued dispassionately and critically, tliere seemw to be no 
foundation for any real fears on the pjirt of our European felloM-subjeets 
of South Africa, any real fear that their intereHts would be jeopardised 
if they did not follow the policy underlying tliis Bill. I am glad to note 
that the Legislature and the Government of the Cape Province an* R(̂ ttinp 
their face against this and do not want its provisions to be applied them. 
I'hat is an indication, a hopeful indication, a hopeful feature that the 
1 eart of at least a section of South Africa is after ali sound, that there are 
many people there far-seeing and wise, that this temporal^ prejudice, whicJj 
seems to be the real cause of all the trouble in South Africa, would provi; 
only to be short-lived, and that wiser counsels will prevail befort* th(> 

12 N oy is done. It is true that the Indian Government have
failed in securing for the Indian community in South Africa 

a n y  very great amelioration by their representations. But that in not be­
cause the Indian Government have not been vigorous in taking up the- 
cause of the Indian community, but because of the inherent SflBcultieK 
{Jising out of the relations of the self-governing Dominion^ to one another 
and to the Empire as a whole. The (Government of India have aways felt 
tnat the true remedy in South Africa for any evils that may be existing 
there is by that Government pursuing a policy of steady elevation of the 
status and position of the Indian conununity, so that before very long 
that oommunity may be assimilated into the general social structure more 
than at present, and some of the social and economic t̂ vils arising out of 
unalleged imeqnal competition or other differences may disappear by 
reason of a steady elevation. The true remedy for African ills does not lie 
i:j the opinion of the Government of India in social separation, in commer­
cial separation or segregation or in adopting measuri^s which are likely to 
liumiliate or lower tbe position and status of the Indians or any other 
community resident there. They have been urging, therefore, upon the 
Lnion Government as well as His Majesty’s Government the necessity, 
?he desirability, the advisability and the practicability of adopting a course 

action which would enable the Imperial connection to be rendered more 
solid, the Indians identifying themselves cwnpletely, wholly and whole- 
l^eartedly with the European residents in South Africa and defending 
common interests as if they were their own interests. Unfortunately, we 
have not been successful so far, I would not say owing to any hostility on 
the part of the statesmen there, but on accounlf of the prejudices of a large 
class of the population in that country, especially in Natal. We must, 
therefore, be patient when we are dealing with such democracies as we 
bave in South Africa and realise that what may be tpossible in the case 
of strong autocracies or absolute monarchies, or very highly enlightened 
democracies may not be possible where the Government, whatever 
may be the advantages of the system, is weakened by the factor 
lhat it is largely swayed by strong temporary passions and self-interests 
of the electors. I was g l^ , therefore, to note that Mrs. Naidu, who 
iias been championing the Indian cause both in Kenya and in South 
Africa, is hopeful that a settlement is possible, has realised the 
complexity of the problem and is asking from the Indian people, both 
there as well as here, more patience and that they should do nothing to* 
antagoniBe the European conununity resident in South Africa by any 
ftpeeohes or actions on their part. The ^problem can be solved only by
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• piitioncc and an appreciation of one another’s difficulties and by a recog- 
tition that prejudiceB am  be overoome only slowly by steady action on the 
part of the leaders and th(̂  Govemni^.nt. Government, Sir, have done 
'and are doing what Uiey to impress upon the 5)eoplo and the Govcni- 
meint of the Unid®̂  SoiHh Africa the extreme undesirability of placing 
“this measure oft fbtf Statute-book. I have told you already that they 
ifaunot be parties to any measure of compulsory segregation, whether 
residential or commercial. His M a je s ty ’s  Government h av e  emphatically 
disserted the undesirability, unsuitability and the non-neoessity for a measure 

segregation in the Dominions or ColonifMa directly under their sway. Th4' 
that insanitary habits on the part of a people and the danger^ attendant 

t îeroon can only be removed by segregation has been  effectively met and 
ean be met by the argiunent that a rigorous enforcement of the sanitar> 
k\ws, and town hygient> would achieve the object in view. If sanitary* 
laws be strictly enforced arid strengthened whore necessary, there can b e  
fto reason whatsoever for any social separation. That is the view which 
the Government of India aro urging. The great difficulty no doubt in the* 
oast and perhaps even at present has been that some of the shop-keepers, 
Indian sh^-keepers, in towns reside on the premises, making thp habita­
tion perhaps very crowded and insanitary, and naturally provoke hostility 
ci* the part of the European community. We must recognisc that that 
juractiee where it exists ought to be condemned. But it ought not to be 
difficult for the Union Government to enact laws and enforce laws prevent­
ing the residence of Indians on their shop ‘premises, where such residence 
is considered undesirable. The problem can be met in th at way; and w h at­
ever may be said then in favour o f  the desirability o f  people of different 
habits living in separate quarters of the town, the Government hold that 
there is no necessity for legislation in that respect, because people would 
themselves i^ek to live in localities where they can congregate together, with 
members of their own community and that is the view that has been expres­
Hed by the Government of India. With regard to commercial segregation, the 
case of the Union Government, the Government of India consider, is 
weaker still, the safeguards which I have mentioned above being possible 
in the case of trading premises. Allusion has been made to  the fact that the 
Jegislation proposed is considered in India as being a violation of the 
Gandhi-Smuts agreement. It is unnecessary for me to go into the details 
of that agreement. Whether it infringes upon the letter of that agreement 
or not, it is unnecessary to state. But all those who have been connected 
wnth the relations between India and South Africa had hoped that, as the 
fear of the influx from India had gone, the Union Government would 
steadily follow a policy of removing restrictions at as early a date as possible. 
Whether they arc able to remove the existing disabilities, they have, at 
any rate, to maintain at len̂ ?t the Ktatus quo. Sir. it has been urged 
ii. defence of se^egation in South Africa that we in India have no reason 
ir complain bavins: regard to the way in which large masses of the popu­
lation are treated here. I must admit that in some parts of the country, 
there is a separation in actual practice. But I woulid suggest to the Union 
( lA.vemment that they have overlooked the fact thnt there is no segregation 
under the law, no compulsory segregation, anywhere in India, at any rate, 
in British India. It is open to the lowest and the most depressed class 
man to lije anywhere he likes and there is nothing in law to prevent his 
fiioedom of movement and his right to jreside and trade wherever he may 
p̂ f)Ase. It must also be remembered—I am suggesting it for the considcra- 
tiQIi of the Unipn Legislature and speaking hero as a responsible Member—
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[Sir Narasimha Sanna.],
ihat whatever may be the facJta of a aootion of the Hindu oominunity, tko 
iiliibammadan oouuaunity oan plead that it does not treat the meinberd 
<i\ saxy community in this regard in a manner in which any outside Govem- 
meot oan tind a precedent. I believe that a large section of the popula- 
4ioq in South Africa belongs to the Muhammadan community and there­
fore the arguments, based on analogy, however plausible they may be, have 
T O real substance when we are dealing with the Indian conmiunity in So^th 
.\frica and a question of legislation. But 1 shall not put my plea for justice 
and for fair treatment for the consideration of the Oovemment of the Uni6n 
<J South Africa on such a narrow ground. If India has erred in the past  ̂
she is paying the penalty for it. In fact, she has already paid the penalty 
for it. The numerous sections into which a similar policy has cut up India
VI the past, however much the people in authority were blinded by surlace 
indications were a source of weakness and showed, when the test came, 
tfaAt the social fabric was crumbling to pieces; and may not South Africa 
iiike a lesson from the past history of India? May I not ask them to 
remember that the true strength of the Oovernment of the Union of South 
Africa M^uld consist in their pursuit of a polioy of assimilation laaking the 
Indians resident there identify their interests wiOx those of their European 
iellow-subjects ? Sir, we, in India may do something by appealing to the 
generous instincts and to the noble tr^ tion s of the European communitv^ 
how'ever much the conception of their present day interest may temporarily 
warp their judgment. We know, and history has proved, that there are 
no people who love and cherish freedom, justice and fairplay for other 
people more than our fellow-subjects resident in the United Kingdom and 
those who have migrated and settled down in various parts of the counti*y 
and their descendants may be expected to inherit those traditions. I, for 
one, do not entertain any fear that in the long run those noUle traditions 
>\ill assert themselves notwithstanding a temporary set-back in aotUai 
practice owing to the conditions that I have described. India has given 
hostages to the Empire by sending her people into the various outlying 
Dominions protected by the flag of His Majesty the King Emperor. The^e 
hostages, if treated justly, will an indissoluble link between India and the 
ether parts of His Majesty’s Empire. General Smuts himself has in an 
arswer to the Maharaja of Alwar, which I quoted some time ago, made a. 
statement which fills me with some hope that, notwithstanding the condi- 
Mons under which he has to speak and to think out the present day pro- 
Uems, he may yet rise above his environment. When he was asked by 
ihe Maharaja whether no injustice to our fellow-subjects was being don^ 
in various respects. General Smuts said:

“  They have r11 the righta bw in ff the righift of voting for Parliament and the 
Provincial Councils that any White c*tiz<>n8 in South Africa have. Oar law draws Itia 
distinction whatever. It is only political riffhts that are in question. There, at t  
explained to you, we are up against a stone wall and we cannot get over it.'*

The H onourablb Mb. G. A. NATESAN: Did he say that in 1021?

The H onoubablb Sm NARASIMHA SARMA: No, ho said this ia 
October 1923.

We are not now on the question of political rights. I  do not consi^kr 
that the question of residence and the question of eommereial facilities are 
in any way connected with any qtiestioh of political rights and I hope 
Omeral Smuts wjll remember the answer that he has grv«̂ n at a publfe-

4 0 2  ooDNOUi o r  BTATB. [19th M aboh 1924.



Conference at which all the Dominion PfeniierB were gathered and seo hi& 
way to convince his countrymen in South Africa that, for the sake of ths 
Umpire which is-protecting them, if not for the sake of India, they might 
^ive up this policy of enacting a law which is bound to fill with indigna­
tion, grief and diamuy His Majesty’s Indian subjects wherever they may 
be resident, however wisely and generously that law might be enforced in 
actual practice. India has hold out her hand of fellowship to all the 
ei'iter Dominions, and we have had a gratifying response at the Imperial 

•Conference from almost all tlie Dominion Premiers. I feel that GeneraJ 
Smuts himself would have been only too happy to have joined his brother 
Premiers if he felt that the forces behind him would permit him to do so.
I pray therefore that in any speeches that may be made either here or* 
•outside no feeling of hostility or antagonism or bitterness will be introduced, 
that the difficulties with which the Union Government are faced should be 
frankly recognized, but that the Indian people and the Indian Govern­
ment should follow firmly their policy for securing justice and fair play to 
the Indian community resident in that country. I may assure our India*) 
ftJlow-subjects in South Africa of the support of the Government of 
India, such support as they can give, and I feel sure that we have behind 
us the support of His Majesty’s Government also. An appeal has beoM 
made to His Excellency Lord Reading to espouse the Indian cause. There 
seems to be no necessity for such an appeal. I may assure this House and 
the people of India that His Excellency Lord Reading has been striving 
•liis utmost to secure justice and fair play for the Indian community 
resident in South Africa# and in other parts of His Majesty s dominions. 
(Hear, hear.) Whatever lay in his power, whatever lay in the power ot 
the Gt)vemment of India they have exercised, are exercising and mean 
to exercise. Our hearts go forth to our Indian fellow-subjects in South 
Aiiica. They may rest assured of our sympathy and of such support as 
we can give. But I pray that we may be granted the wisdom not to 
import unnecessary passion into the controversy and spoil a good cause, 
and that the people of India will steadily and steadfastly pursue a course 
of action which will stren^hen the hands of the Government of India 
and His Majesty’s Government in dealing with this very thorny and trouble­
some question, and I feel sure that in the end all will be well.

T he H onourable Mr. G. A. NATES AN : Will the Honourable
Member give us some information as to what stage the present Bill has 
reached in the Union Parliament? ,

T he H onourable S ir NARASIMHA SARMA : I fear we know nothing
more than the Honourable Member. We were informed that the fii-st 
reading of the Bill would be taken up about the 5th March. We have 
not since heard anything more than what has appeared in the press. 
Evidently the second reading has not yet taken place. We have arranged 
to- get a full summary of the speeches delivered in South Africa on this 
subject if this Bill should be taken up for second reading in the Union 
Parliament. We sincerely hope that the Union, Government may see 
their way to drop the measure, or, if they cannot do that, to so radically 
modify it as to meet the wishes of the people of India and their fellow 
^untrymen resident in South Africa.*

T he H onourable Mr  ̂ R. P. KARANDIKAR (Bombay : Non-Muham- 
thadan) : Sir,* after the veiry dispysionate treatment this vexed questio i
bas received at the hands of the Honourable Sir Narasimha I do not 
propose to mc^c my amendment. I was hoping to place before thig
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[Mr. K. P. Kurandikar. ] ,
House most of what could be said on this subject of our African brothers 
and sisters residing in South Africa and also Indian subjects residing there.
I have noticed that the cause of Indians residing anywhere in this world 
has been acknowledged to be the function of Indians here to protect, and 
it is in that sense that the Government of India, we are assured, are veî y 
properly taking all possible measures to protect Indian interests. When 
1 put forward the amendment I was under the impression that periiaps 
this Resolution might be applicable to mugh more than the language of 
the Resolution itself indicatos. But having heard the Honourable Member 
in charge, I am sure that it is restricted only to a particular part of tho 

 ̂grievance, and that is the residence of Indians ib South Africa. I will 
' therefore desist from embarrassing the situation. I  am however anxious to 
Correct a certain impression. Our patience has all along been misjudged 
outside India. It has been construed into a sort of submissiveness which 
passes the comprehension of those who are residing outside India to 
appreciate. Recognition by courtesy has been the rule which has been 
applied to Indians outside India. \ ^ a t is wanted by Indians is action in 
assertion of the ri"ht of Indians as citizens of His Majesty’s Empire.
I hope that we will see the summary of the speeches delivered there in 
South Africa, and I am anxious that the summary of the speeches 
delivered here, fragmentary as they mififht be and not sounding as 
enthusiastic as might be expected, should convey to those who have H 
in their power to exclude Indians from certain areas the necessity of think- 
mg over the situation and respectinj? the wishes of the Government of 
India that very properly represents the sentiments of the Indian people.
I  therefore do not move my amendment in the hope I must say that at 
no distant date, possibly there may be no occasion for it, it may eVen be 
possible for me to put it forward in the form of a Resolution vmich may 
be acceptabic to the whole House if cfa*cumstanceR do require it at a 
later period.

The H onourable D r. Sir DEVA PRASAD SARVADHIKARY (West 
Bengal: Non-Muhammadan): Sir, no one in this Council can fail to
appreciate what the Honourable Member in charge of the Department and 
his colleagues on the Executive Council, especially His Excellency the 
Viceroy, following in the footsteps oi Lord Hardinge, have been doing for 
betterment of the lot of the Indians abroad. It is not for us to say thl t̂ we 
are supremely thankful to them for this, for they and we for this purpose 
are one and the same. I congratulate my Honourable friend on his stout 
optimism—the optimism somewhat like that of the boy who when given 
a very sonr manero to snek and asked how it tasted had to moan out, in 
vipw of the bisr stick behind, that it was tasting admirably sweet indeed 
Well, appeals ta “ noble traditions’ ’ and ‘ 'generosities’ ’ and other estimable 
traits of South Africans have been incessantly made and I am sure wili 
continue to be made as matters of policy for the good people playing the 
i»iilly are, according to my Honourable friend, oblige^ to play the part, 
because of “ the forces behind them.”  But my friend must not forget, and 
we must not forget, and those abroad who are dealing with the situation 
must not forget, that the forces of the kind behind General Smuts that 
have been concentrated and are mftving him forward in spite of ell his 
own Bweet reasonableness are also steadily at work here in India. Th:̂  
time may be distant but the time i§ fast approaching when these forccs 
will manifest theniselves more and moî * and people will not stand by an'f
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tooe their brethren abroad treated as they are being treated and Govern­
ment here will li^d its work increasingly difficult. Sir, last year niy 
friend appealed in another House; this year he did so here; and the Kight 
Honourable Srinivasa Sastri by letter and wire appealed to Members of both 
the Houses of the Legislature for sweet reasonableness, and Ihe response 
was adequate. Not a word was said, not a gesture was made, which could 
be construed into anything like hostility or antagonism or which might 
embarrass negotiation. The Eight Honourable Srinivasa Sastri has come 
back somewhat chastened. I do not attempt to read his thoughts, but 
sometimes his utterances, though not exactly in this Council Chamber but 
not very far away in a somew'httt heated atmosphere, have not of late been 
exactly responsive to what my Honourable friend opposite would still appeal 
for. Sir, our delegates are now on the high seas, the delegation has been 
completed and we wish it all sucjcess in its arduous work. His Highness the 
Aga Khan is not its head, and some one is inspiring people with hope— 
if his first name is likely to be of any significance—in this concern. We 
aie all bound to be hopeful. We shall wait for the best of results for there 
is nothing else to do. Not a word, I quite agree and appeal to all con­
cerned should be said that would make their work difficult. But one 
has to pause and think.  ̂ My friend has referred to the action of the Cape 
•Government. I have a copy of the telegram about it in my hand. What 
has the action of the Cape Government referred to by my friend been due 
to? The telegram will speak for itself:

As the result of a conference of the Cape Members of Parliament Government 
lias decided to introduce a clause in the Class Areas Bill exempting the Cape from the
provisions of the Bill. This i> rrgardtd an significant, as the Cape tJi the only pro- 
tu'nce in which the Indiam have the franchise.**

The Cape is the only province where Indians have the franchise, and, 
where the Indians have the franchise, somehow or other they can make 
themselves felt, and it would not be quite agreeable to the Cape Gov­
ernment to have that franchise of the Indians exercised for the moment 
for objects prejudicial to what the Cape Government has in view'. That 
which moves all the powers that counts, is really what has been moving 
the Cape Government in this direction, and we must not behttle the 
significance of the exclusion which has been clearly brought out in the 
tdegram which I have just read. Sir, that is exactly why we are pleading 
for the franchise as one of the inevitable goals everywhere. With self­
respect comes power. We have been told to-day that we must not raise 
false issues, or at all events outside issues regarding political and other 
questions; in connection with what is purely an economic question, a 
question o& residence and sanitation. Well, Sir, the two things are 
absolutely and indissolubly mixed up together, and we cannot forget that 
<io long as our people have not the requisite status and do not possess 
the franchise that they are entitled to, they will not be able to assert 
themselves in the same way as the Indians having the franchise in the 
Cape Colony have through the Cape Government been able to do. With 
power comes the means of asserting self-respect. However, that is only 
by the way. My Honourable friend has referred to Mrs. Sarojini Naidn s 
exertions, and I wish her aJl success I am sure. If she will succeed in 
reptraining herself as she promises to do, I  am sure a great deal of good 
will be done. But let me give an extract from her recent journal, where 
wo are told: •

It will be well to remember that there were times when the white Aettlero wei^ 
In sore nel?d of Indians to develop thi t̂ colony. Indians have made Natal the * Qarden
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[Dr. Sir Deva Prasad Sarvadhikary.]
Colony ’ of South Africa. The white men no longer need their mMistance and find 
that they can live by themselves. The Anti-Asiatio League fts becoming stronger 
every day and is out tor segregating Indians. They torget that Indians tAve several 
vested interests and valuable properties and betore they are asked to go elsewhere^ 
they will have  ̂ to be compensated fully.’ *

Sir, the compensation sehcnie, the reparation Bchome, is in full work­
ing order, ana taose wlio are doing that propaganda work tell the people 
hi glowing language that it is a fact that food is plentiful in India, crops 
in India Jtiavo been good, brov̂ Ti rice is Ite. 24 per sack of 157 lbs. and 
that there are large avenues to plentitude and luxury. By way of curing 
a iieaaaciie, amputation in ibe neck regions is the remedy and Inaia^B 
abroad are to be aonutted to easy reputriation. The issues witli which 
we are concerned are issues aifecting the few that unfortunately tiiere 
io: no more will go to augment their number. Even from the point of 
view of this limited number w4int is the value of what separate authorities 
however reasonable tor the time being may be doing? To-day the Cape 
Government may be able to influence the iinion Legislature to the extant 
indicated in the telegram just read by ni(‘. But to-morrow we may 
have other experiences. The Governor Cieneral in Council vetoed not long 
ago a Bill passed by the Natal Provincial Council* almost exactly on the 
lines of the Hulett Ordinance which has just been promulgated, llie  
objectionable thing goes on, and in a see-saw fashion and unless something 
«trong and definite is done, it is bound to go on, aiyi the vexed question 
will never be settled {The Honourable Sir Arthur Froom : “  May I ask, 
Sir, from what paper the Honourable Member is reading extracts?*')— 
“  Indians Abroad by Mrs. Sarojini Naidu, ŵ ho was mentioned by the 
Honourable Sir Nara.simha Sarma in the course of his speech. Sir, I do 
not want to labour this point. Wo have often been told that these are 
domestic matters about which under the Imperial contract the South 
Africans are entitled to do what they like. We were told the same 
thing when last year, in connection with the question vjhich I  raised* 
elsewhere of a reduction of the League of Nations contribution, w-e were 
told what was done in Tanganyika was also a domestic concern with 
which the League of Nations could not interfere although they were no- 
more than mandated territories; we understood that nil the same rriatters 
in Tanganyika would be worked into and put right. But what is happen­
ing in Tanganyika to-day? I hold in my hands a telegram just received 
which shows that the Tanganyika jieople are just as badly off as they 
were wlien we were discussing that measure last year: th» language diffi­
culty, the obligation to keep accounts in any but a non-Tndinn language- 
was continued. Even French has been added as a language* in which 
«5CC0unts could lie kept. The Indian literature and the Indian language 
are to have no value to the Indian abroad. I do not want to go into 
details of questions like that at length here, because I recognise with 
Mr. Karandikar that we are considering a fairly narrow issue, but one 
cannot help referring to these matters by way of indicating what is going 
on in the different parts of the world where Indians have been oBliged to 

where these troubles and difficulties are instead of diminishing 
jRtgiiig mjore and more. My suggestion to the Honourable Member here 
^ -day  in connection with this T^esolution would be that, although we do 
not press him to publish the brief and his instructions to the delegation on 
points like those arising out of this Resoliftion, points like those arisine ont 
o f the telegrani from Tanganyika that I have in my hand (and which *

tS06 COUNCIL OF STATK. [1 9 th  M a r c h  1 9 2 4 .



I Bhall hand to my Honourable friend if he likes and which will be made 
publip to-morrow), are points that ought to be pressed upon the delegation 
and, if they have an opportunity, they should bring them home to the 
Colonial Office and, .if they are not allowed an opportunity for doing this, 
then Government should create such an opportunity.

T hb H onourable C oIvONEL N a w a b  S ir  UMAli HAYAT KHAN 
I West Punjab: Muhamiuadun): Sir, on all the occasions when
tbm matter has been brought before the Council, I have taken 
yf̂ rt in the debate, but somewhat dilTerently, because I have 
always spoken very leelingly and perhaps strongly. We are told to-day 
by Sir Narasimha Sarma that no points should be introduced in the debate 
which may caxise annoyance in that country with which we are now dealing. 
I \Yould thort‘fore leave that point. I can say one th.ng, Sir, that in those 
Dominions it is not the English people alone who are there, but there ite 
many other nations,' because if they were one nation oiu* British Govern* 
nient would not have gone to war with them. The question of Indians was, 
jis 1 said the otlier day, so paramoual, to our Government, that one of 
the main causoK of going to war with them was their treatment of Indians. 
1; think I have already sa d this before that 1 was so sorry when I heard 
that Uiey were treating Indians so badly that 1 offered my serv ces and ^he 
offer was accepted, Jind had the wiur not come to a close, I would ‘have 
taken ]̂ art in it. One of the reasons why I am speaking to-day is that a 
large proportion of that population î  Muhammadan, and being a represent­
ative of Muhammadans of my part of the country, I think it is necessar\' 
that 1 should add a word, because Punjabis are concerned in the matter of 
emigration ;̂ s they go all over the world 1 want to impress on the House 
^hat, if that country' eonsisbed of only the English, we would have been 
treated just as well as wo me treated in England if we go there now. As 
the Ilesolution stands, Sj*, it is all \cry well and very good, but I think 
whether Government rujcept it or not, all that they can do is being done 
luad a greater part of it was done when Sir Narasimha Sarma spoke to-day. 
I^ecause we have not got strength to achieve our object, all that lies :n 
qur power is begging and that we are do ng. , Sir, as regards the disabili­
ties tliere, the Government of the Dominions cannot rectify them, as 't  
id really the people who {U*e against Indians. They think that we can live 
cheaply and on less money whicli they cannot do! and that is one of the 
causes of the trouble there. All the laws wliich are in process of enact­
ment there tu-e really not meant to ^ve us any trouble, but what is at the 
bpttorn of the heart of the people in the Dominions is that Indians who 
haye gone there have got no business to do so and it is better that they 
should soon depart tlierefrom and if they put the Indians to trouble or 
inumiliate them, they think they would soon go. They do not want Indians 
iiiere imd we have not gut any power, liecause there is no chance of our 
going to war against them. The hesi thing, therefore is to do something 
practical, imd that is this. India is in a position and will be in a position 
to give those people who have got Jcnds or house property there of any 
v îlue, property in this country'. There aiX3 many canals wh ch are going 
t® be constructed on which there ar^.thousands and tliousands of acres of 
4nd on which people can bo accommodated and employed. If we have 
got any izat or imy love for our countrvmen, I think all those who are now 
thinking of getting land should not dl, so and should give place to our 
pporer . countrymen who are stranded in South Africa, so that they may 
w w e back and make In<dia theii ^ome a g w . That would be, I  thipV^
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a more practicivl stop. 01 oomse we ask the Government of India thai th^y 
should do something on our behalf; but if we ourselves in this country tW 
not accept from the Government the recommendations which they sa^ 
iire for our benefit and for our good, for running the State, just as happened 
the ullû r (lay, how can we expect ihe same Government to go and ask 
on our behalf such things from anoth(;t Government? It was for this pur- 
]K se. that is the treatment of the Indians abroad, that Dr. Gour brought 
if>n\ara a Rocipn)city Bill, (»r \\hatevor it may be called. Yet Government 
can make rules thcj^\mdor. For this there ought to be a committee of 
‘i^xpeiiis who know what m o can do against the Dominions if we take the 
-i^xtreme steps that we can. That is can we do anyth.ng effective against 
those who lire now humiliating our countrj’men? If we can do something 
then it is all well and good. We can only pass the Resolution if wo stand 
tin some firm ground. But if we find that we cannot do anything, then« 
1 think there is no use in passing Resolutions which nobody is going to hoar. 
With these few remarks, 1 thought I should just take part in this debate 
;uid say something practiciU as to what should be done in future.

Tub RmHT H o n o u r a b le  SRINIVASA SASTRI • (Madras: Non- 
Muhammadan): Sir, the speakcir un j has just sat down occasionally 
startles us by a stroke of genius; he has done so to-day. He said tnc 
people of India and the Government of Ind.a have, in the matter of dig- 
nbilities of Indians overseas, been doiBg and have done all that oouldf^^o 
done. All that is open to them, according to h.m, is begging; and of that 
.art th(‘y are perfect masters. 1’he Honourable Member in charge of tiie 
subject, in a speech, characterised by nmch thouglit and statesmanlike 
caution, has informed us that this Government is aware to the full of 
the developments in South Africa and that ever}-thing that could be done 
is being done. He added in the course of his remarks that he would muck 
like that the hands of the Government were not weakened ^nd i^eir advocacy 
-embarrassed by any statements made by speakers and writers, whether m 
the Council or on tne public platform outside, calculated to show bitter* 
ness of feeling or hostility towards tht South African Government; an4 
amongst the reasons that he urgo4 in favour of th s course of moderation 
and reasonableness, I came upon a «tatement which I must ohallen)^ 
without any compunction. He told u:» that in this matter the Government 
-of India have the full support of His Majesty’s Government. Now, Sir, I 
am hot here to accuse people imreasoifchly or M^thout a sense of responsibi­
lity. I make no statements that I cannot substantiate. It is perfectly tniî  
that His Majesty's Government are in a sense in full sympathy with our 
oase in South Africa and would, whenever it suited them and was not other- 
T̂ ise inconvenient put in a mild word of remonstrance at the unreasonable 
ways of the democracy as it is called, but what is the narrowest oligarcl^ 
in the world, in South Africa. How the British Cabinet is handicapped iii 
this matter, everyone knows. They Ciinnot honestly stand up now for the 
maintenance of any pledc^es that the South African Government may have 
made in this behalf. Having themselves been a party to the violatim 
of the spirit of the Itesolution of 1921 in regard to Kenya, theur appeal ff» 
the good sense of the Soutfi African oligarchy is bound to fall miserabljf 
flat. Moreover, not only ^liere 1fc,ey are themselves the final arbiters; 
1)ut where they are the tnistees hplding a mandate from the League of 
?Tatiops, which at all events, for moral purposes is on munh aidL
much' moT  ̂ unassailable ground, asMu; the tetritory of Tanganyika, fhetjf
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huve permitted the locŷ l Govemmeut to diaoriminute aguinst Indiuns in 
a manner that the Honourable Member opposite, who soems to scowl at 
me, does know. My friend the Honourable Dr. Sir Deva Prasad 
Sarvadhikary alluded* to a telegram. It will be published, I  dare say, in 
the papers. Then my Honourable friend will come upon a statement 
which will be a surprise to him—how, time and again, whei*e Indians are 
ooncemed, the Brit sh Cabinet falls below its iicc(ipted and avowed stand- 
;ird. From them, therefore, I expect no sort of assistance in this matter. 
Sir, my friend the Honourable Sir Narasimha Sarma, echoing the words 
of Mrs. Sarojini Naidu, asked us to believe that the heart of South Africa 
is siill sound. Mrs. Sarojini Nai(fu herself took cai*e to say that, while 
the moral heart of South Africa seemed to be sound, the political heart 
of South Africa was corrupt to the core. I do not wish. Sir, to go into 
|)ei*st)naliti(‘s. I wh8 much struck, however, by the way in which Sir 
Nax'usimlia Sarma still believes in the possibility of getting round General 
Smuts. He does not know General Smuts. He has not met him. I have 
met him. If Sir Narasimha Sanna and the members of the Brit sh Cabinet 
;ilso believe that they can persuade General Smuts to forget the necessities 
of the situation and act in pursuance of those mighty truths of humanity 
und brotlierhood of the world of which occasionally he does speak ŵ ith 
eloquence which takes the similitude of conviction, then all I can say is 
that they entertain a delusion of which, I am sure, they will all too soon 
become aware. In this vtry matter cf the disabilities of Indians in South 
Africa, General Smuts has given the world, and India in particular, many u 
promise in the past. Declarations Ĵiat, if India and Indians took a cer* 
tain course, namely, restricting their emigration to South Africa, all would' 
be well with those who were domiciled in his domuiion, have been frequent. 
Although emigration from India to South Africa has in point of fact 
oeased for a good long time now, as the Honourable Sir Narasimha Sarma 
knows well—even better than I do for he has access to secret documents 
which he seems to make his exclusive property— the difficulties, d-sabilities 
;uid humiliations of his countrymen art only increasing from year to year 
in the Dominion of South Africa. In 1911, in 1914, in 1917 and again 
in 1918 General Smuts said that nothing would be done to damage the 
interests of the Indians resident in South Africa. This is a false promise 
which he made to my Igiowledge and which has been broken, tom and 
scattered to the winds of heaven. 1 will not say much further. It was 
said by the Honourable Dr. Sir Deva Prasad Sarvadhikary that we havcs 
just now sent off with our good wishes an unofficial Committee of Indians 
;ind Em-opeans on whose labours we wish the blessings of Heaven, who 
is tho source of all justice and goodness in this world to rest. Let me say 
nothing that would embairass them. But in this matter concerning South 
Africa solely,^ which is excluded from the scope of their deliberations, .1 
think a word or two may be said without fear of any harm to their labours.
[ have for some time now' believed that in South Africa our countrymon 
have, at least for a |©neration, no hope whatever. We have to pairy on 
the struggle, it is true. But so long uf* the Government of India continue 
to believe that they can bring about amelioration of the conditions 
Indians in South Africa merely by remonstrance, by diplomatic representa­
tions and by dignified protests which are made in public and withdrawn sub  ̂
â pqueDtly, they, will find that they ar^ letting themselves in for the most 
biiter ,disappointment. The country has lost all hope of improving jut 
conditions in £outh Africa. The bitterness is there. Our efforts mu$t 
aiow all be concentrated on the ewl*not spreading beyond South Africa.
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[Eight Hon'ble Srinivasa Sastri.] *
Kfnya, and while it is not too late, Uganda and Tanganyika, must be pro- 
teot^  from the infection of this Boer menace of hatred of coloured people. 
The Honourable Sir Narasimha Barma must be aware as well as I am ^ a i  
General Smuts resents the imputation that he is against Indians. And

j  ̂^ for a wonder, would tlio Council believe me when I say tliat
‘ General Smuts’ claim is that in this matter of prejudice towards 

Indians, that in this. mQttt?r of hostil.ty towards Indians, that in this 
matter of desiring to rid the African region of Indians, it is not the Boers, 
it is the British people who are more respond bio. He said so deliberately 
at the last Imperial C?>nteronce. Jle said so to mo in person. This is 
what he said. ** It is in Natal, where the white population is predomi­
nantly British and not Boer, it is in Natal that the worst troubles have
recently arisen And he says that the enemies of Indians are not ris
countrymen but Britishers. I respectfully pasfi on the compliment to the 
British people. liet them decide, Boer and Britisher, in amiable rivalry 
to whom should fall tliis laurel of the most rooted hostility to the r Indian 
ftUow-subjects. I will not attempt to decide the dispute between them. 
But that is the trouble. It has now reached V(\ry acute dimensions in Natal 
where the Britisher is in power, and General Smuts says if it were the 
Boer 1 could go for him. But as it is the Britisher in Natal whom I am
bound to prot<?ct, I cannot interfere W'ith his liberty." 8 r, I must say
that the Government of India must in their heart, of hearts have come to 
the same conelus*ion that I have come to. that the problem in South Africa 
is beset w*th so many difficulties of ^Tioral character, involving the whole 
psychology of a people, the entire upbringing of an arrogant white race, 
that the weapons which they have hitherto used and to whidi Sir Narasimha 
Sarma still st oks with patlietic simplicity would not do. I really do not 
know what Colonel Sir Umar Hay at Khan has in mind when he says beg­
ging will not do. WTiat else is there, in our power? We cannot use the 
bullet which he once recommended in this Counc.l. Sir̂  I will only con­
clude with this confession. Along with Mr. Andrews, along with Mr. 
(}andhi, along \yii\i Mr. Polak and along with many others who have tr.ed 
to judge of the situation in South Africa from a level of statesmanship and 
humanitarian conviction, to which most hard-licarter] politicians round 
me m'ght be foreign,— along with theiii I have come to the conclusion very 
reluctantly that thero might bf son»e awakening of the British oonscienoe 
in this matter, some rousing of a deeper sense of responsibility wh'ch we 
havê  not been able hitherto to touch in the British nation, if on some happy 
c-ceasion in the future the Governor General in Council—I will not say the 
Viceroy, remembering your ruling. Sir,—if the Governor General in Council 
of India should say to the listening world, It is impossible for us as ê- 
pr???entatives of His Majesty’s Government to govern India if within His, 
Majesty*s dominions we are unable and His Majesty's Government are 
unable to protect the just rights of the Indian subjects of His Majesty 
Wher a statement of that kind eculd be made in ^ e  moral hearing of 
the world by the Governor General in Council and  ̂the Governor General 
and his Council of that day resigned their offices because they could n ot, 
protect their subjects from the insults of another class of His Majesty V 
subjects—when that step is laken—verA’ far from the bullet wh*ch Colonel 
Sh* Umar Hayat Khan recommended the other day I think scnnething woulif 
be done w h i^  might touch the coitecieiwe of the British people, l.stitt, 
have fattti in them; they have a wnv of throwing up their hands when llie 
last extremity IS reached and sayii^^ " W e  did not kno^; wq , Mvcr^
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realiz-ed there was ho much feeling in India. Why did not Bomebody say 
"Why did not your Indian Member resign? Why did not people do this or 
do that ”  ? They have n way ot remaining deaf and blind until 
something in the nature of n political explosion takes phice and t, 
cr.eis is •reached. Well, I am not asking anybody now to reBign. 
I (jim only saying that between the limit of the begging line that 
we hav€ taken up and the beginning of the bullet line reconimended 
by Colonel S.r Umar Hayat Klian there is a large margin of high-minded, 
of brave and of responsible statesmanship which we have got to traverse, 
and, God willing, wo hope that the interests of the British Empire, itŝ  
dignity and its high mission in this world, in which I still have faith, dis­
appointed as 1 have been sorely in onr or two matters, that those would 
still be maintained while we are traversing that margin.

Tiii*: IloNorHAiiLF. S ir MANECKJI DA33ABHOY (Central rrovinces: 
G eneral): Sir, I did not at all propose to intervene in this interesting 
debate* There is no one in this Council who entertains a warmer feeling 
on the South African question than myself. There is no one in this 
Council to whom I yield in the warmth of my resentment in the matter 
of the indignities and the humiliation with which India has had to put 
up in respect of the treatment accorded to her fellow-subjects in South 
Africa. But certain observations which have fallen from my Sonourable 
friend the Bight Honourable Srinivasa Sastri compel me to get up and 
join issue with him. Sir, the Honourable the Government Member has 
explained the entire position. The Honourable Member made an appeal 
to all Members that on this occasion no unguarded expression should 
be allowed to fall eitlier in this Council or outside, for the obvious reason 
that our delegation are now on the high seas and are shortly about to 
negotiate \iith the Colonial Government in the matter of a kindred and 
most important controversy.

•
T he H onourable M r . G. A. NATESAN: It has nothing to do witb 

South Africa . . . .

The H onouraulk 8m MANEGKJI DADABHOY: I know that, but- 
our other interests might be jeopardised by any warmth of feeling here 
in the matter. I am son*}̂  that that advice has been thrown away or 
scattered to the winds of the heavens, to use my Eight Honourable friend 
Srinivasa Sastri’s language, for the purpose of expressing an angry 
opinion on the subject, and I am exceedingly sorrj’ that so profound a 
statesman, so CTeat a master of patience and tactics as my friend the 
Eight Honourable Srinivasa Sastri, should have in a feeling of zeal and 
warmth spoken and used some arguments to-day which are calculated 
to jeopardise our ot}ier interests. Sir, I do not propose to-dny, I have 
unfortunately not got enough time, to go into the controver-.> whether 
the blame Ues with the British statesmen and men governing the various 
Colonics or with General Smuts in the matter of the unequal and, unjus)̂  
treatment of the Indians. My Eight Honourable friend has spoken oî  
the subject with great warmth and I therefore expected from him ^pme 
sort of concrete remedy and suggestion when he disapproved of the action 
of the Indian Government as well as of the Colonial Government in the 
matter. I expected him, with his great l^owledge, with his'profoimd 
infprmation on. the subject, to have suggested some effective remedy, 
Bome Bkilful soTutio  ̂ of the important question. All that I heard|frpn^
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[Sir Mttiieckji Dadabhoy.]
him in counection with this mutter was that tfie interests of India would 
be well served if the Governor General in Council resigned as a body and 
chucked up their offices us a protest against this unequal treatment and 
dvie indignity. Sir, I have great respect for my friend, the Eight Honour­
able Srinivasa Sastri, but I entirely disagree with the suggestion which 
he has made. It is a suggesti^m altogether of a character and nature 
which, on reflection, he himself will see will not conduce to the interest 
of the people at large or of any class. As soon us His Excellency the 
GovenuM* General in Council resign in a body us a protest, what will 
happen? There will be a lot of other people ready to take the place 
of His Excellency and the Members of his Executive Coimcil, the Union 
Government will remain undeterred and undismayed by that course, and 
the govimment of this country will go on as it is, and the object which 
my Honourable friend has in view will never be achieved. I, Sir, abhor 
loose statements, destructive oriticism of whatever the matter may be. 
If my Honourable friend had suggested any constructive proposals in 
preference to the policy adopted by the Government, I would have given 
them my very best consideration. Let us look at the matter dispas­
sionately, ĵ jid in a matter like this, whore the African Government, A e 
Union Government, desire even to act with some measure of con­
tumacy, whether tiie policy of persuasion, whether the policy
of conciliation, or the policy of the bullet recommended by a
Member sitting behind me, or the policy of resignation suggested
from the opposite benches, is likely to succeed. Sir, by fighting with
Africa, India has a great deal to lose. It is no use making random and 
irresponsible statements in the Council or outside the Council. Those 
who have got dealings, those who know of our commercial relations with 
the South Africans, will agree with me when I say that India has much 
more to lose by any rupture ^ath the Union Government than otherwisfe. 
llie  interests of this coimtiy are seriously at stake. I appeal to my 
Right Honourable friend there to turn over the pages of the commcrcial 
Blue Books and see our exports to the Union Government, to compai*e 
thQ large volume of Indian exports to Natal, to the Transvaal and to 
other parts of that country, and compare them with the imports that 
we get from those places, and that will be a sufficient answer to my friend 
that the policy of opposition pleaded for by him will be of great dis- 
servicei to the Empire and to India in particular. We cannot afford to 
ruptnre our diplomatic relations with the Union Government. A policy 
which propounded such rupture is fraught with danger to the coimtry, 
danger to the financial and commercial interests of India and one w hid 
is utterly unjustifiable and reprehensible. I, therefore, Sir, submit that 
the policy which the Government of India have hitherto adopted and 
of which indications have been given to us by the Honourable Member 
in charge is a policy of sanity, one of propriety and justification, and 
one which appeals to all unprejudiced people and people who are prepared 
to think dispassionately and take a reasonable view of the subject. Bir,
I  do not wish to detain the Council much longer. Nothing will help us 
exoept a policy of peaceful protest and dignified remonstrance with the 
Uiiion Government, a policy pointing out the injustice of their action 
and the sobriety and fairness*'of our claims, and I  have no doubt that* 

all its defects, a day will come when the Union Government will 
^UiAen to our grievances and jusjice will be done to thi# coimtry.
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llKSTmCTJOXS XXI) DlHAlJIfJTIKS OX INDIANS IN SOUTH AFRICA.

’ The H onouiukle L ala 1?AM SAliAN DASS (Punjab: Non-Muhain- 
inadon): Sir, I rist to sflpport tho Resolution, and I wish to support 
all that my esteemed friend, the Right Honourable Srinivasa Sastri, ha  ̂
said- My friend, the Ponourablo Sir Maneckji Dadabhoy, without sug­
gesting any new policy, has deprecated the policies which have been 
considered useful by certain speakers of this House. Sir Maneckji approves 
of tho policy which the Government have hitherto been pursuing, which 
policy, I am sorry to say, has so far utterly failed in achieving the object 
and the noble object it has in view. (The Honourable Sir Maneckji 
Dadabhoy: ‘ ‘There is no other policy".) No, there is. My Right Honpur- 
ble frit'nd has rightly said that the British Government have not been 
very well impressod with tho manner in which this matter has hithertc  ̂
been represented to them, and that strontjer action is needed. I agree 
'wnth him, therefore. Sir, that when the present policy has not succeeded, 
it requires a change, and a change which will bring about a useful result. 
India is now very fast reviving the virtue of self-respect, which has been 
hitherto lost sight of. That self-respect demands that the promises which 
the British Government and the Governments of South Africa have given 
from time to time in regard to the status of Indians there must be fulfilled 
and all tho relative pledges must be honoured. So, Sir, it is a matter 
of paramount importimce that the question of colour should not be allowed 
to stand in the way of Indians attaining equal status and rights of citizen­
ship in the Empire which have been many times promised. I therefore 
strongly urge. Sir, that a stronger policy of representations must be made 
and in case the representation has no effect, the action which I proposed 
tw(k years ago and which has now been endorsed by my Right Honourable 
friend after his tour in tho Colonies and discussion with the authorities 
concerned, should be adopted, that is the practice, which in England 
even ip a general one, that whenever the Minister or the Secretary cannot 
have his o\̂ ti way and when he feels that no justice is being done to the 
cause he has incessantly advocated he has no other alternative but to 
resign.

The H onourable the PRESIDENT: I think this is rather an 
important debate and might be adjourned. I notice there is no business 
for to-morrow. If it is equally convenient to the Honourable Member in 
charge and the Honourable Mover of the Resolution, I think the debate 
may be resumed to-morrnw at Eleven of the Clock instead of resuming 
it this afternoon.

Thr H onourable NARASIMHA SARMA: Yes, Sir.

The Honourable Mk. G. A. NATESAN: I also agree, Sii\

The H onourable the PRESIIJENT: This debate stands adjourned 
till to-morrow Eleven O'Clock. Before I adjourn the Council, I desire 
fo la> on the table the Report of the Select Committee on the “Standing 
Orders, for the information of the House. It relates to the rules regarding 
quorums for Select Committees.

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.

The SECRETARY or the COUNCJIf: Sir, a Message has been received.



Thb Honousablb thb PBESIDENT : Lot bo re|d.
Ths SECBETABY or the COUNCIL; Sir, in accordance with Rulu 

86 (J) ot the Indian Legislative Rules I am directed to inform you that tbo 
?inendment made by the Council of State in the Bill further to amend 
the Indian Coinage Act, 1906, for certain purposes, was taken into consi> 
deration by the Legislative Assembly at their meeting to-day, the 19th
11 arch, 19^ , and that the Assembly have agreed to the amendment."

The Council then .tdjoumcd till Eleven of the Clock on Thursday iiie 
March, 1924.
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